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FINANCIAL EXPRESS

PUBLIC :::;HH:EEMEHT Axis Bank Ltd. (CIN: L65110GJ1993PLC020769) Possession Motice (For Immovable Property) Rule 8-(1)
: . Branch Office: Axis Bank Limited, Collection Center, First Floor, Unit No.101 & 102 (Part) Balleshwar Wihergas, the undarsigned being ihe Authardzad Oficer of HIFL Home: Fingree Limied (Formiady known a8 India lnfaine Housing Finanee Lid.j (0
ar “EEUHL'EF j"ﬁ“:l th':;nm"":"ﬁ]" a“;t?unkrggﬂ'- Rodntolindia AXIS BANK Avenue S G Highway Opp. Rajpath Club Bodakdev Ahmedabad Guijarat - 380054. Corporate Office : Axis FL-H FL} undar the Secuntisation and Recenstracton of Finandal Azsets end Enforcement of Sacurty Interastct 2002 and in exercisa of pawers
D ey Frcas he A, ' Bank Ltd., 3rd Floor, Gigaplex, NPC — 1, TTC Industrial Area, Mugalsan Road, Airoli, Navi Mumbai — 400708. canfeered under secfion 13(12) mad with Rube 3 of the Securdy intanest {Enforoenent) Rules 2002 a Demand Molice was issued by the Authorised
FOR THE ATTENTION OF THE STAKEHOLDERS OF — v ‘ ‘ ‘ ‘ Offficer of the company to the Bomower/Co-Bamowers merfonad herein below bo repay the amaunt notice is herstry given tothe borower and the
SHREE RAM COTTEX INDUSTRIES PRIVATE LIMITED Possession Notice APPENDIX —IV [Rule 8(1)] D e T O S oy, doacre odtaron biow et a b i
Whereas, the undersigned being the Authorized Officer of the AXIS BANK LTD, under the Securitisation and Reconstruction of Financial dealings with the proparty wil ba subject b the charga of IFL HFL for an amour, a5 mantianad harein under with interast theraon. Tha bomowers
EL PARTIGULARS | L . ... S Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the atfiribon i ited o piowiions af sub-section (8] of sectian 13 of he Acl, 11 borrower dears the dues of the “IIFL HFL™ fogelber win ol coss
1. |Narmeof corporate debtor Shree Ram Goblex Industries Private Limited Security Interest (Enforcement) Rules 2002, issued a demand notice dated mentioned herein below tabel calling upon the Borrower/Co- chargas and expenses incurmed, at any fme betons the deta fued for sale or irsnsfer, the secured assels shall ot be soid or transferad by "WFL
5 |Date. of o ot e 17.09.2013 Borrower/Mortgagor/Guarantor, mentioned herein below table to repay the amount mentioned hereunder in the notice as mentioned in HFL™ ard no further step shall be Baken by "IFL HFL™ tr ansler or Se of he secured assals
die meorporatan Comoraie; 1 . the said notice together with further interest at the contractual rate on the aforesaid amount and incidental expenses, costs, charges etc. Fame of the Borrower|sl Bescrinton of the Secured ASEE! Total Outsianding Date of of
Ilet"Uf ] incurred/to be incurred, within 60 days from the date of the said notice. Borrower/Co-Borrower/Mortgagor/Guarantor, mentioned herein Co-Bormowaris) [ﬁmuuuhla Froperty| Duies |Rs.) Demandl Posse
3 |Authority undar which corporate: Registrarof Companies, Ahmedabad below tabel having failed to repay the Banks dues as mentioned in the notice issued to him under Securitisation and Reconstruction of M. Chanduthal Kodarohal | &8 il piace and paroel of Mikat o, 797, Vilage- Vazal, tauka- Kar,| 236080700 (Fupees | Notice | ssion
dakitarke] of /ran|ebipacl Financial Assets and Enforcement of Security Interest Act, 2002, notice is hereby given to the Borrower and other mentioned herein Tnakarda Mr, Thaterda  |Diskic! Sahaskanta Gulam! - 353450 DO Aea Admessunng (IN]  Trvoe Lakh Sty | 458 I Err ey
| SRR R PO (TR S | _ above in particular and the public, in general, that the undersigned has taken Possession (mentioned herein below tabel) of the property Jignashkumar Charchshal, (S0, FT}: Property Typ: Land_Area, Camet Anea, Buib Up Area n,,,lu"”;u.f_““;’;hﬂ 100 | 1610
4 Corporate Identity Mo. [ Limited U1720060200 3PTCO76358 described herein below in exercise of powers conferred on him under section 13(4) of the said Act read with rule 8 of the said Rules on Pdrs Teeaben Chardiisha pa_mfprmp.reg G54 00 500 B84, 00 ’ T angd Seven Only) 0I5 | J0Es
Liability Idertification Mo, of comorat following date. Borrower/Co-Borrower/Mortgagor/Guarantor mentioned herein below tabel in particular, and the public, in general, are Prospect No. IL18T67978
e i hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of the AXIS BANK LTD for - 1 = et ¥ :
| dabitar | an amount mentioned herein below tabel as mentioned in the said notice together with further interest at the contractual rate on the lellmlsﬂf_]h:lwrld‘gﬂ?:'a‘;i gLJ.a'E:r ﬂgf.']Elr’:,iﬁdhﬁ-ﬁfﬁﬁmﬁf_ﬂqﬁrﬂrggﬂg% %ﬁ?l:h i 1'220'1%" 1;;;'?
5 Address of the registered office and SURVEY NO, 39, OFP BILIYALA BUS STOP aforesaid aTountSanq mmdenftal e>.<penses,f costss, charges etc. incurred/to bef incurred. The Borrowers attention is invited to the énakléinn Kumpaat . |P ;_IJ:I T::E.f Land_&ma, Camet Ara, Bull Un Area Property| Thousand Four Horcned
principal office {if any) of corporats NATIONAL HIGHWAY B8-B, AT BILIVALA, provisions of sub Section (8) of section 13 of the SARFAESI act, 2002 in respect of time available, to redeem the secured assets Prospect No. IL10671363 | Are 2450.00900.00, 7420.00 and Thirty Two Oinly)
| debtar  Rajkot, GOMDAL, Gujarat, India, 360311 BName of/ 0 Dergan/d NA)tice Date & T ' T‘u .F:j'h|I|.I.II.'.IE||.'i:II::IEr:,-:| "':Inj'ul'-;gﬁﬂiﬁ[wﬁﬁmgﬁ_mmrﬁa rq'.!'.fga'h- @;u zl aa;llsﬁi;:g'.iihl};,-.}s tzsli';g.' WA |
. " orrower, ate & o/s. Amount ate e re. Halal Damdiarya ) . Rameu & Boricha I Fa| Mine Labk Tamnly Four b ra
. g:;glm?én;:gf;;f ol Inselvency 17 102025 é;uaBrantorl ChRs (intﬁrest+ SCHEDULE OF IMMOVABLE PROPERTY of POSSGS);?OI‘I Prospect No. (10100677 ;%I,nm?&ﬁw;ﬂﬂmw:Hm'l';::' B Sc‘iﬁfﬁh& —_..'_:'_HE.I:?I.%::
] uleaa ! : o-borrower arges-Recovery I, i S L Property A R, S Hundred and Tan Ok
1 1 L [ | i T, [ F - = = L | 1
e o TS { pares AL THAT IEGE AND PATGEL OF TH PROPERTY SEARIG FEVENLE BN Ry (S e epeos R B T e Dy M e | 07T 178
T3 TR o Ly T — P HHAYABEN _ ~ SURVEY N0441, OF PLOT NO. 19, AND CITY SURVEY NP/ 4634/8/19, ' Tarwr B En-[pﬂ 'i"..l ':_.EI'Ei |;|.| Bufl |:| _.-.I'm'gglf_";.: il Hena ':T':EF"" T, ;|||,_-|'I!'|:||||_,||L_|-|!|-|H:
8. |Marma and registration nurmber of the Mr. Pankaj Khetan C 24-JULY-2025 4 {iﬁ-m ! P % ¥l inas .
{ Insalvency professiondl acting: s p : N MAHESHBH 3 TOTTALY ADM. 187.85 SITUATED AT “TRIBHUVAN PARK SOCIETY” OF 17-10-2025 Prospect No. IL10400488 | Arear 720 (80, 567 50 400.00 and Twenly Eight Oriy)
s y P 0 o D ey , 7 Al, 2) PATEL KANSHA VILLAGE TA-VISNAGAR, DIST.: MEHSANA, NORTH GUJARAT ; Mir, Natuthai Pamrae, AN thal pieoe and percel of Mikat no. 316, Vilage Yasanamata | TS66TS400- (Rupses | 1607 | 18670/
Iquidasos IBBI1PA-002/1P-NOGO 0/2016-201 7/ 10014 Rs. e .| (Symbolic) W¥s, Pamaar Bhavanaben  |Bayad, Aravall, Guiarat 383330 Area Admessuring (M S0, FTI|  Fwelakh SilySic | 2005 | 2928
{ . ! MAHESHKU OWNED BY PATEL MAHESHKUMAR KANTILAL. Boundaries - EAST: Mabkhai ProspectNo. |Properly Type: Land Area, Bull Up Ansa Carpel Amsd Progsrly syt A
g mqrfssgm_ ;{?r].:"aﬂr Bquidator, a5 K-374, Eaﬁement. Ha:lgasl'_l Colony, Near MAR  |47,87,918.00 /-fway OF 7.50 MTRS., WEST PLOT NO.14, NORTH: PLOT NO. 20, T iL10507754 eres 67500, 627 8050000 [Tou Fity Four Oriy)
registered with 1 r T?::Ilﬁ:iE ;I;II]'I‘.:DEII;T;; H;iﬁﬁrﬁailiﬂém- KANTILAL SOUTH: PLOT NO. 19 N Vijaysinh Sciarki ;‘ru that piece :u'vl!;l-:urm-:! of House NGEE VILL Lachoted, Tal | 7530528001 (Rupess | 16070 | 16101
10, |Address and e-mail to be used lor 824 Sector-14 Buryoram 122001 - Please further note that as mentioned in sub-section 13 of Sec. 13 of the aforesaid Act, you shall not transfer by way of sale, -’1‘;35??‘3‘3}@;;:“:,”3'; 150 ;ri_[:-:r.%:'{.':.'r._a?- i %F“&é“ﬂfﬁﬁ?ﬁ_mﬁ"iﬂ ﬁﬂflf'rﬁ?;;ﬁ';ﬁm 025 | 1025
; correspondence with the liguidator Ern.alil' ; ran lease or otherwise any of the assets stated under security referred to in this Notice without prior written consent of our Bank. L ILi0sEdT12 | Propsrty fines 1-:|:.-in'la: T S0 A00.00 Twanty Exght Dy
2o c Date : 19.10.2025, Place : Gujarat Authorised Officer,Axis Bank Ltd. W Frafiadbhal Ramsincthai [AR that prece and parced of HOUSE No. 1233, Mikal No. 1244, %] $477357.000 (Rupees | 11070 | 16100
TRIETE o P ':ﬂ“f&;g:;jﬂmmmc'}“‘"“@';"m"'c':"'" Raval v, Suroknaber | Cevad, Rva Ve, Ko, r, Guiral, o, 303440 e For sk Sty Sever| 2025 | 025
. |Lastdaie larsubrmssion of Claims 1.80&5 ‘rahaladbhal Rava tadmeasuring (IM 5. FT.} Proparty Type: Lend_drea mand fumired
: I . . . Prospact Mo, |L1H1T3ﬂﬂ. E-I:I|_|...|.'\-__.:-I'|'.‘i'tg':;li'll|:ll|-‘:!:IQ":!.‘IH‘I,‘I-II’:.E ﬁ?’l{l 151200 K00 | ang :_i'|1,- 515-'-‘2_1'&%3"'.': -
Natiae & harebry given that tha Nahanal Compary Law Tribunal Ahmardabad Oivision Bench U G Ro Ca p|'|'a| I_| m |‘|'ed Fr;.'ir -r:ral:;m:i__u‘nr : :|r::£:||i_|5|':|i .;LI il :,u:ul:;uuau;rh;ﬁn;;?;ﬁ,fmmaﬂ-.tr;..rd;‘.;l.a-.-ir-j.: T 39B14400)- (Fupees | 1607/ | 1610
e sth Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, . e, Funaaliten otk e, e O o L Dvoe Lo Moy | a8, | o
mited on 17.10.2025. Mumbai 400070 Prospect No. IL18508700 |Area 70,01 488 70,400 00 arvd Forty Four Q)
The stakeholbers of Shree Ram Cotbax Industrins Private Limifed ara hereby caBad upon 1o DEMAND NOTICE i = :

b Mr. Banesing Mansunge A hist piece and panced of Mikhat Mo, B8, \ilage \adapura| T S28008 00 (Rupees | 18000 | 1610
subimil thelr claims willy proof on o¢ before 16.11.2025 to the bouicator at the address Rathod ovs Rupaben:  |(Mudema). Takis Deesa, Detict Banaskaniha, Gigoral- 185506 o| Fism ﬁﬂ.ﬁﬁﬁm 2025 | mrs
mentioned againstkem Mo 10 UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN- Prospect No. IL18348530 |[NDIA Aress Admeasurng (M S0, FT): Praparty Type: Land e | Thesar Simen Ff. :

The fhannialrwdil‘rirs shall El.l.hl'l'li‘l it ulaiens with proof by slsciroriic miaans onk. AB et FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT) ' {Carpel_Araa, Bult '-'-F Krag p;’mpm g.jﬁ_.:. bg_'-'lﬁ'rh".iﬂl and E:Ef-.r, Only| '

- 8 laim means only. RULES, 2002, (“THE RULES”) — . : — Lo . |
craditors may subrm the claims with the proof In person, by post o by electronic meaans. The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers mmggif;tﬁ"ﬂl?b“;rﬁ' _Eﬂ_ﬁfﬁﬁg"% c ?'mJﬂ;g;':gmlﬁ“% ':,_—b':'“:ﬁg}w ;;;';?:ﬂ:ﬁﬁhﬂ 1:1u'u£ ﬁ;ﬂ
Sutmission of false or misteading proot of claims shall atract penalies. ; conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, Anibha Thakame Type: Land Area, Bult Up Area; Carpel Area Propery Area:f Thousand Thes Hindned

ad/- calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the Prospect Mo, IL18T66052 |00 00, 565 70, 400 00 and Threa Oniyh
Panka l{_hﬂlin date of receipt of the said notice. The undersigned reasonably believes that the boqower(s) are avoiding the service of the _r:‘}-..-".l-i.i.|,:_l.|-|.|;;;r_I::-::u..'l-u-i:_._."l.l_l!;;;;Fr'-.; a-.rFf;a-;::'_-l_ﬂl_'-.il-:-a:l':T 30 A E_i“:.;.; [P Te—— Eiﬁﬁi_ﬂﬂl_ll-'ﬁ_q.;w ERT | A
Liquidatar demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules. Thekor s, Savisban | Patan, Guarat Inda, 384151 Avaa Admeasung in 5q. FLY Propey|  Thiee Lakh Four 075 | a8
16 1B maler of Shree Ram Collex Induslsies Privale Limiled The contents of the demand notice(s) are extracted herein below: Lassnanyl Thakar, I}E: Land .h.rﬁa. Buit Up_Area Carpet_Atea Property Area | Thousand Su Hundred
1BBI Reg Mo - IBBIIPA-002/1P-ND0010/2016-2017/10014 | [SLNo. Name of the Borrower(s) Demand Notice Date and Amount Prospect No. IL1025105 |55 00, 420 00,136 00 and Fiva Only)
Date: 19.10.2025 Email: ippankajkhaitanigmail.com 1) VELIENT INDUSTRIES 2) DALWADI MEHULKUMAR Demand Notice date: 7-Oct-25 M. inushavant Kumar. AR thal peca and parcel of Flat no. A-200 third fioor, Bock A Rashmif T 2841256.001- [Rupees | 121080 | 1610
Place: New Delhi Comm Email: liguidationshreerameottex@gmall.com 1. JITESHKUMAR 3) DALWADI PRATIK JITENDRABHAI Notice Amount: Rs. 5,354,871/- Mt iz, E e N 'i{rjfm e T e ET T Pl i) sty Fur Lok Pty 2023 | 25
: il | LAN - UGSUPSS0000056125 oj As on 6-Oct-25 :€L|| Up firea {_jal:p.el Arag F]'c.:e-_'l,-}l:-j'ea 49155 RRT 3R H.;'&Eﬂ'lﬂ;ig:ﬂmih'ﬁ':-
Description of Secured Asset(s):- All that piece and parcel of Sub- Plot No.A/2 admeasuring about 111.82 sq. mts. Along " Mr, MLkeahbres Sausken AL el prece and parcel of House Mo 420, Mikat Mo 42T 1 rakor vas, | F 358347 001 | A ETST
M'S FlHAH EE LlMlTED with share in ROAD, COP of about 24.97 Sq.mtrs. total admeasuring about 136.79 sq.mts. with constuction of about 52.33 Thakar, Mrs. Jayptasanaben |Harjan Vs Pase Mardala, Nearty Ogarnath Temple, Banes Xantha | Trvea Lakh Fity For | 2025 | 2005
(CIN: UBSD21MH1995PLE21 2675 sq. mts. of “SARASWATI TOWNSHIP” situated at land bearing R.S No.220/2 and 222 of Village : Makarpura, Sub-Dist: Vado- Ajmali Thakce, Mrs. Lasuben jGuarat, inda, 385560 Area Admeasunng (N 50, L F"EI-E:'rj' Typer| Thousand These Hurdred
: g ! dara (Akota), District - adodara Bounded By : North - Block No.A/3, South -Block No.A/1, East — 7.5 Mts. Society Road, ~avsibihai Ludarm ';&‘E{“;{‘;, AL PP, oprpel [ven Epery e ) 0000, and Forty One Only)
Auiis House, E-E,hi:'al:lm L:Llc:ru:imrﬁundla.nszrallg Bunihkar West — Shrinathji Complex. :m:w:‘ Hlj: I!'IWTEL?L'N 1I e . T H No 525, Mkl 1o 937, WILL | ¥352036.00r e T T
AXIS FINANCE targ, Warll, Mumbai - & 1) VISAT HEALING CENTER 2) LASIBEN RABARI Demand Notice date: 14-Oct-25 Wir. Parabalbhai Ishvarbhai [AR thal plecer and pamel of House No 555, Mkl No 991, VILL - (P
E-Public Aucti Sale Noti 2. |3) DASHRATH DESAI 4) VIRAMBHAI SHANKARBHAI DESAI Notice Amount: Rs. 22,88,041/- e T B o e e | TwLuwriiheo |20 | ames
- IC Aucilon-Cum-2aie ce LAN — UGODHMS0000037906 As on 13-Oct-25 Prospect No. IL10833080 Bt Up, AmaCamel And Progeny Area: 100 5 720 00 gae 00 S Do)
E Auchon Saa Molice for Sale of Immovable Assels undes the Secunbsatan and Description of Secured Asset(s):- Property bearing Gram Panchayat Property No.273 adm.18.30 Sq. Mtrs. Plot area and For, furthar details pease conladt bo Auhonsed Officer al Branch Office @ F-182 First Fioor, Shies Ram City Cenlne, Mr Shi | Char Rasla , Modasa -
Recansiruclion of Financial Assats and Enfarcemant of Sacurily Inerast Act 2002 raad with Construction theron adm.18.30. Sq. Mtrs, having its Tenement No.0545-01-0660-0001-0 Situated at- Survey No.197/1+2+3/1+4 ARITAGFF 300,22 22 Krishnam Flazs Opp Distict Coud, Patan « 38426505 Infoliné Finanos Lid:Shop Mo, 2 & 3 Kurar House, Durga Mil
ksioe bo Rule 816} and Ride 3 (1) of Sacuirity Interast{E nforcament) Rules 2002 Mouje : Chandkheda, Taluka: Sabarmati, in the Registration District of Ahmedabad and Sub District of Ahmedabad -13 ( Compound, Mear Kumar Electic Showoom Himmaragar- 325007 er Corparsie Offiee ; IFL Tower, Piotba 35 Uidgsg Vina FrHV Gungaon Hargana,
VI e B{b] a3{1) R e Lo prk Sabarmati) Bounded By : North- Subh Laxmi Society, South — Open Space, East - Subh Laxmi Society, West - Road. Place : Gujarat: Date ; 20-10-2025 Sdi- Autherised Officer, Far IFL Home Finance Lid,
Nobice is henaby given o Ihe public in ganeral and in paricular 1o the Barrowar's, The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
Guarantor's and Marlgagon's, thal the below described immovable properties marigaged ( and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
tharpad $o Secured Cradfior, the POSSESSION of which has been taken by the Aulhionsed bounce charges, cost and expenses etc. till the date of realization of the payment. The borrower(s) may note that UGRO
Officer of Axis Finance Limited, Securad Creditor, will be soid on *AS IS WHERE I5”, “AS 1S Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
WHAT 15" and “WHATEVER THERE 15" and “WITHOUT RECOURSE BASIS" an10th property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.
N m' 2025 for g FRs 10435604 (R One C Four Lakhs Thi In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
e X TROCIAEY [ Rupees One Crore Jnur 5, ry shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
Five Thousand Six Hundred and Four only) as on 16th October 2023 {amount /s a5 on but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules - -
hee date of the demand notice dated 27th August 2024 suodus 13(2) of SARFAES] Act thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to r H D Fc Ban k L| m |ted POSSESSION
- INR.90,24, 975/ {Rupees Ninety Lakh Twenty-Four Thousand Nine Hundred ATTACH ANDJ/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se- LI HDFC BANK . .
s oo o o - - e Branch : HDFC BANK LTD, Unit No. 101-105, 1 Floor, The Spire NOTICE
Seventy-Five Only) due as on 5th August, 2024 with furlher inferes! af the conbrachug cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in T N T Y R —— 1 ranch : , - U , OF, Y )
rabes. along with defaultipena! interast and ofher charges eic.. Bl final payment/ ragization case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited. Building, Nr. Ayodhya Chowk, 150 Ft. Ring Road, Rajkot — 360007 Yol DG ANIIR:IG))
from the Bomower | Morigagars | Guarantors, i 2, Mr, Vikas Ashokkumar Noticewala | [ ThiS remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law. Whereas the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of
= ; ; The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured . , o e
(Borrower| Mr. Ashokkumar Kantilal Noticewala (Co-Borrower-1/ Mortgagar) Mrs. Asset(s) and further to Section 13(13) of the Act, whereby the b ; o o - a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC), under the Securitisation And
: 3 - , y the borrower(s) are restrained/prohibited from disposing or dealing . ¢ ) - P , 4 /
Mira WHEHHUHWWHW {Co-Borrower-2) hereinafier C‘f-""ﬁﬁ]“".l' referred 1o as “the with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi- Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (“said Act”) and in exercise of powers conferred under
E""ﬂ:‘"‘“E ) T_hﬂ‘ DET‘_“’F'D':'H of Assets, Reserve Prce (RP), Eamest Money Deposit ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notices under Section 13 (2) of the
(EMD)and Dataits of 526 are 2 below: above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under- said Act, calling upon the following borrower(s) / Legal Heir(s) and Legal Representative(s) to pay the amounts mentioned against their
SCHEDULE - | signed ad the borrower(s) may, if they so desire, collect the same from the undersigned. - o respective names together with interest thereon at the applicable rates as mentioned in the said notices, within 60 days from the date of
T Place: GUJARAT d/- (Authorized Officer the said Notice/s, incidental expenses, costs, charges etc till the date of payment and / or realisation.
Description of Immovable Secured Assel Date: 20.10.2025 For UGRO Capital Limited, authorised.officer@ugrocapital.com ' P ’ ’ g pay
All thal piece and parced of bearmg nen-agncultural plol of Bnd o Moje Katargam, Sl s Name of Borrower (s) / Legal Date of Descrioti .
: L | . . escription of Inmovable Property (ies) / Secured
lying bieing land bearing .S, No.5173, 518+525 & 526, known as "KANTARESHWAR . o Heir(s) and Legal Outstanding Dues | Demand |p Date of . Assot (s)p rty (ies)
CO.OP. HO. LTD." Paicki Bunglow rio. 1, City Survey office Ward Katargam. Tikkano, 134, |DFD FlHST Bank I_"““E'i Representative(s) Notice
Chalta no, 78, admeasuring 292,93 Sq. Mirs., at Regstration Disinct & Sub- District Surat - ;
City Disirict Surat within ha siale of Gujarat East: Ad. Sundarvan Sociaty, West: Saciety (erstwhila Capital First Lhmtad._amalgama'_mq with IDFC Bank Limited A B C D E F
Road, Narth: Adj, Bungalow No.2, South: Adj Road il bl Tl S et FLAT NO B/603, 6™ FLOOR, COPPER RESIDENCY-
y . Rs. 11,45,655/- as | 07-JUL- [17.10.2025| A(TOWER B ON SITE) MOONAR GREEN CITY1 & 2,
SCHEDULE - I Registered Office: - KEM Towers, 8th Floor, Harrington Road, Chefpet, Chennaé-G00031 1 Mr LALANI VIPUL KANTILAL e .
TN T Tail - +61 44 4564 4000 | Fax- 291 44 4564 4022 on 31-MAY-2025 | 2025 | (Symbolic) | NEAR Gé)PNPD}/(-\II_SI_NIAAIEISEﬁ:I{_OHll_G;IVXAAPY,I;(AAI\}L((J‘)/-}SHIYALI
HOTICE UNDER SECTIOMN 13 (2) OF THE SECURITIZATION AND RECONSTRUCTION { UMP, RAJ
Description of Property is As per SCHEDULE - | OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 | PLOT NO 76 ,REVENUE SURVEY NO 67/P1, TPS 17,
Date & Time of s-Auction On: 10.11.2025 The following borrowers and co-borrowers avalied the below menticned secured loans from IDFC FIRST 2 | MrSINDHAV JAYDEEP KANTILAL |Rs. 11,55,533/- as | 07-JUL- | 17.10.2025 /s o n AVENUE, NEAR SHAKTI PARK, NEAR NAGBAI
Time: From: 11,00 am to: 12.00 noon Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently and Mrs SINDHAV RANJAN JAYDIP| on 31-MAY-2025 | 2025 | (Symbolic) TEMPLE, MORBI ROAD, RAJKOT
M o omeetom IR RO KAy B TDEL: Fireleani Elprivex) The Joane.of #he bEV-MonkEnod borowers s ey ook re v Mr SARADIA NANDABHAI | Rs. 17,23,024/- as | 07-JUL- [17.10.2025]  HOUSE ON PLOT NO 260/P-1, OPP AAN
Date & Time for Bid Submission O 07.11.2025 Before: 4:00 pm l:-e-em_ secured by the rrrn!'lgage ol thear respective properties. As- they have flalled ioadhere l:q the ferms and 3 MAVJIBHAI on 31-MAY-2025 | 2025 | (Symbolic) AUTOMOBILE, RANCHHODNAGAR, RAJKOT
Reserve Price: Rs 27322515 (Rupees Two Crose Seventy Three Lakhs Twenty conditions of the respechve loan agreements and had become imegular, their loan were classhed as NPA g3 ! -
Thousand Five Hundred and Fifteen only) per the RBI guidelnes. Amounts due by them to IDFC FIRST Bank Limited (srstwhile Capital First Mr VEKARIYA NITINBHAI ) JUL- FLAT NO A-603, 6 ™ FLOOR, SURBHI POSSIBLE -A,
4| MANJIBHAI AND Mrs VEKARIA | RS- 16:47.818/- as | 07-JUL-17.102025 |~ o5 AR SCHOOL, 80 FT ROAD, KOTHARIYA
* Price blow which the Flat/property/s will not ba sold Limdted, amalgamated with IDFC Bank Limited and presently known as [DFC First Bank Limited) ara IS on 31-MAY-2025 | 2025 | (Symbolic) ’ ’
Earmest Money Deposit (10% of RP): Rs 2732251.5 (Rupess Twenty Seven Lakhs mantionad as per raspectiva notices issued more particulary describad in the following table and further GITABEN NITINBHAI | RAJKOT.
Thirty Two Thousand Two Hundred and Fifty One and Fifty One Paisa  Only) intaraston the said armounts shall also be applicable and the sarme will be charged as per contractual rate wilh 5| MrSHARMA VIJAY BHURMAL | RS- 10,50,412/- as 07-JUL- | 17.10.2025| FLAT-403, ROYAL HOMES 4, HARI PARK, AVADH,
Bid Increment Amount; Rs. 10,000)- (Rupees Ten Thausand Only) effect from their respactive dates on 31-MAY-2025 | 2025 | (Symbolic) | KALAWAD ROAD, RAJKOT.
Sy sl : r; |5r |  Loan Type of MWame of borrowers and section 13 (2] | Ouistanding amount as Mr VALA MAHESH RAJABHAI AND | R [
, 3 : | ; . ; s. 10,60,977/- as | 07-JUL- | 17.10.2025| UNIT-162T0166/1,HARSIDDHI PARK, MAHIKA MAIN
Contact Person Details & Mob. Nos.: Ms RadhikaAgarwal: 86040742018 WesAcuotnt ot Loan co-bomawers Nolice Date | per Secion 13 2) Notice 6 | Mrs VALA GITABEN MAHESHBHAI | on 31-MAY-2025 | 2025 | (Symbolic) ROAD, AJIDAM CHOKDI, RAJKOT.
Ms Shristi Agarwal : 738630021 | 1| 51635003 |Loan Against|1, DHARMESHKUMAR PATEL | 11.10.2025 INR 8 53 £58 51/- :
F|:|r [feta"e'j tarms a!'"j [:l:lr!lj".il:lﬂsl |:|f 33_]& pl&ase rE.f.Er to e ||-r|h ;n:wde: n wet@rle |E‘ I | F"I"I:Il:lEI'I!ll 2 S-Hﬂ.ﬁlH;'—".BEN PHTEL Mr SITAPARA RAVIKUMAR Rs. 19.72.961/- as 21-JUL- | 17.10.2025 ROW HOUSE-17, PLOT-16 TO 23/17, BALAJI
hitps:isarfaesi auctiontiger.netEPROC! and www.axisfinanco.in; Property Address : All Thet Piece And Parcel OF Property Beanng Gram Panchayat Property Mo, 67, Having 7 MANSVl:‘:([I;IBBEI.I[f:WAANNDS[“jIK;:L-I;GPARA on 31:MAY-2025 2025 | (Symbolic) RESIDE%{A\%:DPQR:ADK Ia(E:_Il'_lggk, SSJKK%LTPARK -3,
| STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9 {1} OF SECURITY INTEREST i Ares 1E79.39 3q. Feel, Pucca Residenfial House In Gamtal Land Of Village: Kanbipalli, Taluka: Ghoghamba, | ) ) .

District, Panchmahal, Gujaral-389365, And Bounded As : East : Road West © Rozd Morth ; House OF
|Ashwinbhai Amarsinh South | House Of Ashwnbhai Dahyabhai

| Z | 145301433 |Loan Against|1. SOLANK] VANRAJSINH
| (Enforcement} Rules, 2002 to the borrower's, guarantoris and morigagon's of the | | 70478549 Property |2, SOLANKI VIMALABEN

| said foan about the helding of E-Auction Sale on the above-mentioned date. | ‘Fmpertj Address - Al That Pics And Parcel Of The Fesrenta

*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realisation.

However, since the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove have failed to repay the amounts due,
notice is hereby given to the borrower/s / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and to the public
in general that the Authorised Officer/s of HDFC have taken possession of the immovable property (ies) / secured asset(s) described
herein above in exercise of powers conferred on him/them under Section 13 (4) of the said Act read with Rule 8 of the said Rules on the

! (ENFORCEMENT) RULES 2002, |
| This may also be treated as notice under Rule 8(6) and Rule 3(1) of Security Interest |

11.10.2025 INR 445173 54-

House Baaring Gamtal Property Na. 606,

Uate: 201h Uctober 2025 _Aulh-:-rize—:j -!;Ih'a:er Admeasuring 1120 Sq. Feels. | Siluated Al Vilage Mahadaviya (kanpur), Talks Ghoghamba, Panchmahals, dates mentioned above.
Place: Surat Fulls Prance Limwes Gujaral, And The Said Froperty is Bounded By As : North : Road South : Vado East : House of Virendrasinh The borrower(s) / Legal Heir(s) and Legal Representative(s) mentioned hereinabove in particular and the public in general are hereby
\West: House of Sarvatsinh Adesinh cautioned not to deal with the aforesaid Immovable Property(ies) / Secured Asset(s) and any dealings with the said Immovable Property
Yodd are hereby called upon to pay the amoents b IDFC FIRST Bank Limited (erstwhile Capital First Limited, (ies) / Secured Asset(s) will be subject to the mortgage of HDFC.
AXIS FINANCE LIMITED amalgamated with IDFC Bank Limited and presenily known as IDFC First Bank Limited} as par the defails Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is/are invited to the provisions of sub-section (8) of section 13 of the Act,
(CIN: UBSOZTMH1985PLL212675) shown in the above lable with contractad rate of mnberest theraupan from thalr respective dates and other costs, in respect of time available to redeem the secured asset/s.
Auig House, C-2, Wadia Internatiorl Centre, Pandurang Budhikar chamges elc., within §0 days from the date of this publication, failing which the undersigned shall be constrained to Copies of the Pnachanma drawn and Inventory made are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal
AXIS FIMAMCE Marg, Warll, Mumkbad - 400025 initiate procesdings, under Sackion 13 (4) and section 14 of the SARFAES| Act, against the morgaged properlies Representative(s) is / arerequested to collect the respective copy from the undersigned on any working day during normal office hours.
E-Public Auction-cum-Sale MNotice mentioned hareinabove to redlize he amount dug to IDFC FIRST Bank Limited (erstwhile Capital First For HDFC Bank Ltd.
Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limifed), Further Date : 18.10.2025 Sd/-

E Auction Sale Metice for Sale of Immovable Assels undes the Secuitsation and
Reconstruction of Financial Assats and Enfarcemant of Security Inferast Act 2002 raad with
Rida 9 (1} of Securily InferestiEorcament) Rules; 2002.

vou ara prohibded under Secton 13 (13) of tha said Act from transfaring the sakd securad assabs aithar by way of
saiellease orotherwise.

Authorised Officer,
Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

Place : Gujarat

Motice is hereby given % the public in general and In particular o the Bomowers, odl- .
il ang”yﬂﬂga s, Bt 1 Delon suredimivedlo prowries mrgaged Authorized Officer CIN: L65920MH1994PLC080618 Website: www.hdfchank.com
' IDFC First Bank Limited

chargad b Secunad Credilor, the PHYSICAL POSSESSION of which has been laken by he
Authorized Cificer of Az Finance Limiled, Secured Craditor, will be sold on " AS ISWHERE
IS", "AS |5 WHAT 15", and "WHATEVER THERE 13" and "WITHOUT RECOURSE
BASIE", on 10th November 2025 for recovery of Re 35,583,268 H[Rupees Thirty Five
Lakhs Eighty Three Thousand Eighi Hundred and Sixty Eight only} as on 23rd
Seplember 2025 {amounl a's 35 an the dale of he damand nolica dated 18tk Apnl 2023
issuad uis 1321 of SARFAESI Act apgregaling INR. 25.35,728 [Rupeas Twanty-five Lakh
Thirty-fiva Thousand Seven Hundred Twenty-alght Only) dus as on 16th April, 2023
with further inferest at the contraciual rates, along with defaultipenal interest and other
chargas etc lill fnal payment | realization from the Bomower | Mostgagars [ Guaranions, 1e
SHABBIR HUSAEN SAIYAD (BorrowerMorbgagor] RAZIYABAND SABBIRHUSEN
SAIYYED (Co-Borrower I) INTIYAZ HUSAIN SAIYYED [Co-Borrower ) hereinafter
collectively referred to as “the Borrowers™). The Descrplion of Assats, Reserve Price
[RP), EamestManey DepositiEMD} and Details of Sale gra as below:

Date - 20.10.2025
Place : GUJARAT

ierstwhile Capital First Limited, amalgamaied with IDFC Bank Limited
and presently known as IDFC First Bank Limifed)

Home First Finance Company India Limited

CIN: L65990MHZ010PLC240703
Website: homefirstindia.com

homefirst

Phone No.: 180030008425

SALE OF MOVABLE ASSETS (INVENTORY)

E-Auction Sale Notice for Bale of Movable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interast Act. 2002 read with proviso to Rube 8 (B} of the Security Interest (Enforcement)
Rules, 2002 -
Muabice 15 hereby given to the public m general and in parbicular to the Barrower (5] and Co-Barrower [5) as per column (i} that the below described mmovable propedies as per column [i8) mertgagadicharged io the Secured Craditar, tha physscal

Email 1D: loanfirst@homefirstindia.com

: SCHEDULE - | possassion of which has bean taken by the Aulthorsed Officar of Home First Financa Camgany Endia Limiled for reatzation of ils dues plus interes! 25 delailed hareunder and whereas consaquent upen failurs 1o repay the dues, the undersgned in
Description of Immovable Secured Assel exarcise of power conferred wader Sechion 1342) of the said Act proposes o realize dues by sale ofthe zaid propadyfes and iLwill ba sold on *As iswhere ", "Az iswhatis”, and “Whatever (here is” 2sdescrbed harewnder. The auction will ba conducied
All that Piece and Parcel of bearing non-agricuiural piat of land in Maje Unn, kying baing *On Lina”, for the recovery ofarmountdue from Borrower [5) and Co-Borrower (5] as per column i), due to Home Firg Finance Comgany India Limited. Incrementdmaunt = Re_ 1,000/
land bearing R.S. no. 34D, Black no, T3, armeasufing 1620853 Sq. Murs.. Known g R T TROVEE o
NATIONAL PLAZA" Paikki Unit no. &, Mazzaning Floor, Shop no. M.F.-18 admeasuring B¢, | Name Borrawer| PROPERTY ADDRESS Details of et [Pomand | SRR [PERON] S O | LR AR IR uewher of
share of lznd admeasuring 448 Sg. Mirs, & Shop na. M.E- 19 admeaswing 17.15 Sg. rrawer () : e | Amount | Amaunt uetion oELmants officer
Mire,, L, 160,06 . s, BB Al admaasaing 2006, 50 Mirs . Uit aiate of 1, | Soleman Flat-426, Block/Buiding no. or | Reception table, Cailing light, Sofa, Wooden desk, camera C.G TV, LG dimay'{na-f:ﬁ-zm 20.33451| 11012025 | es900] 6500 | 28102005 | ze102025 |7mTEzetsst
lﬂn[ﬁ .ﬂdmﬂ-ﬂﬁumlg d-.liﬂ- 54-1 M‘lﬁ-. B HE";]JE"JEHI:II: DE-‘In\:I '5 EUE-DISH'I.J Lahl:lr!l'ﬁﬁ DE‘"E| SEMEE' Nﬂmﬁ' . .EISL"."EI ?_|'::\-|.'£EE| . PI: I:II.JI'I|EI. Fﬂ-r'd. Il‘i‘ﬂ" |,'.|I:|I,'J":. C-!lair_ F-HI'I_ ':E'-Iﬂﬂ Ilghl. 'n"l:I"‘EIE lﬂlu'l':- |:15- ."]m} ':113”1-2]:"!1] {upm 5&“‘[‘!!
Sural, Guperal 0. I Mulick 4ih fioor, Sumel 7. Nr. Sums! | assume), C.C TV camers, LG display. AQC Display, Dell dispiay, Bell Pg— 1|
SCHEDULE - 1| 8, Sani ni chali,Maral-Narpda | (Rs, 2000000, Intex PC 2(Rs.1,500.00 X 2 = Rs.3,000.00), Punia PC 1 |
DETAILS OF E-ALUCTION F'.u?d. Hahf::al. Ahmedabad, -:HE.E.EUI;I:UUJ. Earr:urlllpr.ﬂter. Chair, TATA telephons, !‘:E!,'I:Il:lﬂ'ﬂ_ Mauss (2]
Description of Property /s ‘As per SCHEDULE -1 Gujarat, Gujarat, 382350 sels). Ceiling Fan, Cailing light, C.C TV camera, Voltas Alc. (1.5 %one assuma), |
P P pe Woaoden lable, Bass chair, Chair, Dell display, PC, Sofa single sibing, Moenian |
Date & Time of e-Auction ?ﬂ: 1*1#“1'31;5 “ - water filter.
ime: From: 11.00 am to: 12.00 noon 3 7 : .
with unlimited extensions of 5 minutes each E-Auction Service Provider E-Auction Website/For Details, Alc No: for depositing Branch IFSC Name of
Date & Time for Bid Submission On: 07.11.2025 Before: 4-00 pm . Other terms & conditions EMDiother amount Code Beneficiary
Reserve Price: RS 2324700 /- (Rupses Twanty Thres Lakhs Twenty Four Thousand Curnpa}ny Mame : a-Procurement Technologies Ltd. (Auchon Tiger) hm;rmm_mnuaﬁrstu!-.dig com HIfEDEDI:_IE-EEﬁEI1F~ { UTIBOOD0395 .ﬁ.ushung_ed Officer,
Seven Hundred Only) Helg Line Mo -073-35022160 | 149 [ 182 hilgs thomefirst auctiontiger nat Horme First Finance Company India Hame First Finance
* Price below which the Flat jproperty/s will not be sold Confact Person ; Bam Sharma -B000023297 Limited - Company India Limited
Eamest Meney Deposit (10% of RP); Rs 232470 (Rupees Two Lakhs Thirty Twe e-Mail id ; ramprasadi@auctiontigernef and support@auctontizer.ned. Axis Bank Lid., MIDC, Andhari Easl
Thousand Four Hundred and Seventy only) TERMS & CONDITIONS:
Bid Increment Amount; Rs, 10,000~ (Rupees Ten Thousand Crly), The E-Auction is besng held on *AS ISWHERE 15” and *AS 15 WHAT 13 BASIS” and will be conducted “On Line™, The actien will be conducted through HOME FIRST's approved sandce provider M's E-Procurement Technologses Lid ~Auction Tiger, at
- the web Poral; htps fhomefirstauctiontiger.net, E-Auction Tender Document containing online e-auction bid form, dedaration, General Terms & Conditions of onlne auction 2ale are available zt Portal Site
Contact Person Detalls & Mob. Nos.: Ms Shﬂstl.ﬂ.g:mh'{?ﬁﬁﬁwzi To the best of knowledge and information of the Authorized Officer, there is no encurnbrance on the properties. However, the intending bidders should make their own independent inquiries regarding the encumbranceas, title of propertyies put on
Ms Radhika Agarwal: 5604974201 auction and claims' rights/ dues' afiecting the property, pror ta submitiing their bad. The e-Auction advertizement daes not constiute a&nd will notbe desmed to constitute any commitment o any representation of HOME FIRST. The propery is being

soid with all the existing and future encumbrances whedher known arunknown fo HOME FIREST, The Authorised Officen’ Secured Creditor shall not be responsibée in amy way for any thind-party clesmisi rights! disss,
The sale shall be subject ko neées/conditions prescnibed under the securitization and Reconsiruction of Financial Assets and Enforcement of Security Interest Act, 2002,

Otier ierms & condtions of the e-auchon are published in the folipwing websites

{1, hittp:/www homefirstindia.com, (2. httpa: homefirst. auchontiger net,

Far detailed barms and conditions of sale, please refer i fe link provided in- wabsile e,
hitps:i'sarfaeslauctiontiger.netEPROG and www.axisfinance.in;

[ STATUTORY 15 DAYS SALE NOTICE UNDER RULE 9 {1) OF SECURITY INTEREST
| (ENFORCEMENT) RULES 2002,

i This may be treated as notice under Rule 9{1) of Security Interest (Enforcement] |
| Rules, 2002 to the borrowers, guarantor/s and mortgagors of the said loan about |
| l_h- hobding of E-Auction Sake on the above-mentioned date. |

e e ST RS e SR

Date: 20th Oclober 2025
Peace: Sieal

i
ij;-‘. .

T T e N L T P s

The borrower! guaraniors are hereby nofified o pay the sum s menbioned and take their belongings before the dale of e-Auction, Sding whichthe Inventory will be auctioned’ soid znd balance dues, ifany, will be recovered with interest and cosd,

Date: 20-10-2025 signed by Authorized Offices,
Place: Ahmedabad-yasiral Home First Finance Company India Lirited

2 © @

Alithorized Officer
Auls Fingnce Limdad

. Ahmedabad

oe o

epaper.financialexpress.com



